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II. A copy each (in English attd Hindi) of 
the following Notifications of the Ministry 
0f Home Affairs (Department of Personnel 
and Administrative Reforms), under sub-
section (2) of sectioji 3 of the All India 
Services Act, 1951:— 

(i) G.S.R. No. 507, dated the 22nd 
April, 1978, publishing the Indian 
Administrative Service (Fixation of 
Cadre Strength Fourth Amendment 
Regulations, 1978. 

(ii) G.S.R. No. 542, dated the 29th 
April, 1978, publishing the Indian Police 
Service (Fixation of Cadre Strength) 
First Amendment Regulations, 1978. 

(iii) G.S.R No 543, dated the 29th 
April, 1978, publishing the Indian Police 
Service (Pay) Fourth Amendment Rules, 
1978. 

(iV) G.S.R. No. 544, dated the 29th 
April, 1978, publishing the IndiaVi 
Administrative Service (Fixation of 
Cadre Strength) Fifth Amendment 
Regulations, 1978. 

(v) G.S.R. No. 545, dated the 29th 
April, 1978, publishing the Indian Police 
Service (Fixation of Cadre Strength) 
SecoVid Amendment Regulations, 1978. 

[Placed in Library.    See    No. LT-2260/78 
for  (I)  to  (V)]. 

I. Report (1976-77) and Accounts of 
the N»yveli Lignite Corporation 
Limited, Neyveli     (Tamilnadu)    and 

Related (Papers 

II. A note on the implementation of 
the Recommendation No. 17 contained 
in the Sixty-Second Report of the 
Committee 10n   Public    Undertakings 

 

 
[Placed in Library. See No. LT-

2361/78]. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Situation arising out of arrests and killing of 
Scheduled Castes and Neo-Buddhists in Agra 
Nand calling in of the Army and imposition 
of curfew there on the 1st May, 1978 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh) Sir, I beg to call the 
attention of the Minister of Home Affairs to 
the situation arising out of arrests aVid killing 
of Scheduled Castes and neo-Buddhists in 
Agra and calling in of the army and 
imposition of curfew there on May 1, 1978. 


